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Order dated 1.3.2004 

None appe ard 3r: the aip]. ic ant when 

called nor did the applicant appear in rson 

to represent his case. No reqst has also been 

rnac:te on behalf of the seeking adjournment. 

iii xing a year-old Case of 2001, it is not 

poii€ to aujourn the matter any turther. 

We have, therefore, with the aid and assistance 

,-,f Shri. A.K.3ose, learned Senior Standing Counsel 

perus the materials placed on record and also 

heard him. 

In this O.. the applicant has prayec 

±-or direction to Respondents to revise his 

scale at pay to R5.4500-7000/- instead of 

400o-000/- for the Laboratory Techriicans 

arKi rfat to allow him tic fin&cja1 benefits of 

C' C161v 
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Respondents by filing their counter have 

contested the O.A. They have stated that the 

pay sc ales of the technic al staff inc 1 ud in g the 

Insect Collectors under the ResponQent 

.Organisation have been fixed Oli the recommenua-

tions of the 5th Central Pay Commission after 

going through the job descriptions of eacii anc 

every post. They have furtner stated that the 

applicant along wLth two others h carried the 

matter of pay revision before the Honb1e High 

Court and the Hon'ble High Court vide Its order 

dated 5.5.1994 disposed of the said rii atiion 

with observation tit fi prsantaUon was 

made to the competent authorities, then the 

same should be disposed of within three months 

from the date of representation. It is in 

pursuance of the said direction of the Hon'b1 

High Court and on receipt of representation 	0 

from the applicant, the matter was considered 

by the Respondents-epartment in consultation 

with the Anamally Committee and had found no 

merit in the ripresentation. They have, however, 

submitted that the applicant, who had completed 

12 years of service as on August, 1999 has been 

granted the A.C.P oenefits oy upgrading him 

Lo the higher scale, i.e., Rs.4000-6000/- as 

envisaged in the scheme, without changing his: 4 

designation and his pay was refixed under FR 22. 

It is their further submission that the applicant I 
was granted the minimu increment of Rs.100/-

as per rules and the above benefit was granted 

wit: effect from the date of commin 



of the A.C.P. scheme • With respect to the demand for 

grant of Rs.4500-7000/ at par with the Laboratory Technicians 

it has been submitted that the matter was considered by the 

Anomal.y Committee which did not favour any change in this 

regard. 

No 	oinder has been filed by the applicant 

controverting the above statements of the Respondents. 

In view of the discussions held above, it is clear that 

the applicant has been granted pay scale strictly on the 

basis of the recommendations of 5th Central Pay Commission, 

which is the expert body and empowered to determine the 

pay strtture of each and every employee under the Govt. 

ot India. 

For the reasons discussed we see no merit in 

this application needing jicial intervention and therefore, 

the same is dismissed. No costs. 
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